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Woollen Te:dUe Mills lD AmrUllar 

4BS. Shri Kami Singhji: Will the 
Minister of Cumme, ce be pleased to 
state: 

(a) whether it is a fact that most 
of the Woollen textile mills in Amrit-
sar have become Iuie du~ to non-
availability of import,'d raw 'Il.te-
rials like raw wool and wooltops; 

(b) the estimated loss of production 
.ince devaluation; and 

(c) the steps taken to help the 
mills to run to their full capacity? 

The Depaty Minister lD the MIDIs-
by of Commerce (Shri Shall Qaare-
shI): (a) to (c). Government have re-
ceived no report that woollen mUla 
in Arndtsar have become idle due to 
want of raw materials. For the year 
1966-67, import of wool for Rs. 12 
erores has b"",n allowed and it Is 
expected that this will meet the re-
quirements of the mills to a reason-
able extent. 

Small Car 

484. Shri F1rod\a: 
Shri R. Baraa: 
Shri R. S. Pandey: 
Shri S'Jfendra Pal Singh: 
Shri Yashpal Singh: 
Shri N. R. I,askar: 
Shri Uladhar Kotokl: 
Shri H. C. Linga Reddy: 
Shri P. R. Chakravertl: 
Shrimati Savitrl Nigam: 
Shrl Vishwa Nath Pandey: 
Shrl Bagri: 
Dr. Mahadeva Prasad: 

Will the Minister of Industry be 
pleased to state: 

(a) whether Government have 
taken a decision on different pro-
posals to manufacture a small car in 
the country; and 

(b) if so, the broad outlines thereof? 

TIle Minister of Industry (Shrt D. 
5aDjlvaJYa): (a) and (b). No final 
decision has yet been taken on the 

various" proposals rc('('ivcj for the 
manufaclure of a ~n •. il car in the 
coullLry. Howt: I.'': , ill Vj, w of the 
pr~.sen~ tigh!. LUI t 1.~'.J1 e:-., ilallge posi .. 
tion, the parliL.:i Yo d,) 11.I,j .sulJ'milleci 
proposa s for tHe m;1 lI..J. [...tdure of 
small cars in the PI: '. ,II <: ti'..!cLor, have 
been requesled lv ~u~)Jllit revised. 
schemes by 30-11-{;li i; tiley are in a 
position to und'2rld.kl' llll! manufac-
ture without any lmpOrLs or foreign 
exchange expendilure. Their repliea 
are awaited. 

Trade with indonesia 

415. Shri Flrodla: 
Shrl Yashpal Sing-h: 
Dr. L. M. Singh vi: 
Shri K. S. Pandey: 
Shrt R. Barua: 
8hrl P. C. Borooah: 
Shri Bh.l(w.t Ih. And: 
Shri S. C. Sam]n'.: 
ihri Snbodb Hansda: 
8hr1 M. L. n"jvedi: 
Shri P. R. C:hakLlverll: 
Shrl II. C. Lin~a Reddy: 
Shri D. C. Sharma: 
Shr! Surendr. Pal Singh: 
Shri Bibhuti Mi,hr.: 
Slar! K. N. Tiwary: 
Shrl Bishwan.th Roy: 
Shri Kol'a Vcnkaiah: 
Shri Onkar I.al Berwa: 
Shr! Mohan Swarup: 
Shri Visbw. Nath Pandey: 
Shri Ba~ri: 
Dr. Ram Manohnr Lohla: 
Shrl Basum.tari: 

Will the Minister or Commerce be 
pleased to state: 

(a) whether it ;, hr-t fh.t Gov-
ernment held di-":'11 ,'n~ with the 
Trade Mission of' ll.Jonc::;ia which 
visited India recently; 

(b) if so. whether anv agreement 
has been signed for Trode and Com-
merce between the two countrie~; and 

(c) if so, the main feature. thereof? 

'I'Ile ~ of COIDIIIeree (Slid 
Manaltllal 8ba1a): (a) Yes, 1m. 
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(b) and (c). No, Sir. However, 
broad agreement was reached bet-
ween the two Delegations on the pro-
visions of a new Trade Agreement. 
The Indonesian delegation desired 
that the new trade agreement pro-
posed may be signed later in Djakar-
ta. The Draft Trade Agreement en-
visages promotion of closer economic 
and commercial relations between 
the two countries and the expansion 
and diversification of trade between 
them. It will also specify the com-
modities available for export from 
either country to the other. 

Increase In speed of trains 

486. Shrl Flrodla: 
Shrl R. S. Pandey: 

Will the Minister of Railways be 
pleased to state: 

(a) whether Government have re-
cently decided to increase the speed 
of a number of trains in the country; 
and 

(b) if so, the details thereol? 

The Minister of state In the Minis-
try of Railway" (Dr. Ram Subhac 
Singh): (a) Yes. 

(b) There is a proposal to increase 
the present 'maximum permissible 
speed of 96 Km. per hour (60 m.p.h.) 
on the main line sections of the 
Broad Gauge only, subject to the 
availability of requisite funds and 
foreign exchange. 

The maximU'!I\ permissible speed of 
the Taj Express running between 
New Delhi and Agra has been raised 
to 105 Km. p. h. (65 m.p.h.). 

The speed of the Frontier Mail is 
IIlso proposed to be increased to 105 
Km. per hour (65 m. p.h.) on Bombay 
(:(Jntral-Mathura Junction section and 
works in this connection are In pro-
gress. 

However, even within the present 
maximum permissible speed of 60 m. 
p.h., every endeavour Ia made to 

speed up trains to the extent f',asible, 
at eaCh revision of the time table, by 
adjusting their timings and change of 
traction. In the time table which 
came into forCe from 2-10-1966, con-
sequent on their dieselisation, jour-
ney time by Frontier Mails has been 
reduced by 45 minutes from Bombay 
to Delhi. 40 minutes from Delhi to 
Bombay and that of 5 Up/6 On How-
rah Amritsar Mails by 2 hours 20 
minutes from Howrah to Amritsar 
and 1 hour 40 minutes In the reverse 
direction. 89 Up/90 On Howrah-
Madras Expresses have been speeded 
up by 4 hours from Howrah to 
Madras and 2 hours 35 minutes in the 
reverse direction. Tatanagar-Waltair 
Expresses and Puri-Hyderabad Ex-
presses have also been accelerated by 
35 minutes to 1 hour 20 minutes. 

In addition to these important 
trains, about 110 other passenger 
trains have also been accelerated by 
minutes and above. 

Employees of Geological Survey 
of india 

487. Shri Bagri: 
Shrl Yasbpal Singh: 
SbrI Ram Sewak Yadav: 

Will the Minister of Mines and 
Metals be pleased to refer to the re-
ply given to Unstarred Question No. 
4106 on the 2nd September, 1966 and 
state: 

(a) whether the pending claims of 
Field Establishment Allowances to 
the employees of the Geological Sur-
vey of India (formerly Indian Bureau 
of Mines), Exploration Wing have 
since been settled; 

(b) if not, the reasons therefor; and 

(e) if the answer to part (a) above 
be in the affirmative, when the pay-
ment of the arrears will be made? 

The Minister of Mines and Metals 
(Shri S. K. Dey): (a) to (c). At pre-
sent 41 cases are pending settlement. 
Out of these, 24 are pending with the 
Audit Department and 17 are under 




